FORM G (DATE FURTHER EXTENSION)
INVITATION FOR EXPRESSION OF INTEREST FOR
GREVEK INVESTMENTS AND FINANCE PRIVATE LIMITED OPERATING
IN THE INVESTMENT MANAGEMENT, FINANCE, SECURITIES

INVESTMENT AND FINANCIAL CONSULTANCY BUSINESS.

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr.
No.

RELEVANT PARTICULARS

1.

Name of the corporate debtor
along with PAN & CIN/ HP
Ne-

Grevek Investments and Finance
Private Limited

CIN: U65990MH1993PTC070326
PAN: AAACG2968G

Address of the registered office

Regd. Office: 13 3rd Floor Khetan Bhavan
198, J Tata Road, Churchgate, Mumbai,
Maharashtra, India, 400020

URL of website

NA

Details of place where majority
of fixed assets are located

Mumbai

Installed capacity of main
products/ services

Company is engaged in the business of
investments, financing and financial
consultancy services.

Quantity and value of main
products/ services sold in last
financial year

Nil - As per the available Balance sheet of
2022-23.

Number of
workmen

employees/

Nil

Further details including last
available financial statements
(with schedules) of two years,
lists of creditors are available at
URL:

Details can be sought by sending email at
cirp.grevekinvestment@gmail.com

resolution
section
Code s

Eligibility = for

applicants  under
25(2)(h) of the
available at URL:

Details can be sought by sending email at
cirp.grevekinvestment@gmail.com

10.

Last date for receipt of
expression of interest

28-06-2026 (Original)
13-07-2026 (Extended)
20-07-2026 (Further extension)

11.

Date of issue of provisional list
of  prospective  resolution
applicants

08-07-2026 (Original)
16-07-2026 (Extended)
23-07-2026 (Further extension)

12.

Last date for submission of
objections to provisional list

13-07-2026 (Original)
21-07-2026 (Extended)
28-07-2026 (Further extension)

13.

Date of issue of final list of
prospective resolution
applicants

23-07-2026 (Original)
23-07-2026 (Extended)
31-07-2026 (Further extension)




14. | Date of issue of information | 28-07-2026 (Original)
memorandum, evaluation | 28-07-2026 (Extended)
matrix and request for | 03-08-2026 (Further extension)
resolution plans to prospective
resolution applicants

15. | Last date for submission of | 27-08-2026 (Original)

resolution plans 27-08-2026 (Extended)

02-09-2026 (Further extension)

16. | Process email id to submit | cirp.grevekinvestment@gmail.com
Expression of Interest
17. | Details of the corporate | No information available
debtor’s registration status as
MSME.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director — Mr. Atul Tandon

Appointed as Resolution Professional

In the Matter of Grevek Investments and Finance Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2026

Email for Correspondence - cirp.grevekinvestment@gmail.com

Date: July 13, 2026
Place: Mumbai


mailto:cirp.grevekinvestment@gmail.com
mailto:cirp.grevekinvestment@gmail.com
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CORRIGENDUM

Refer the Public Announcement in FORM-G of
Supreme Best Value Kolhapur (Shiroli) Sangli
Tollways Private Limited, published on 13.07.2026 in
Free Press Journal (English) and Navshakti (Marathi),
Mumbai edition. At column No. 11 date should be read
as 03.08.2026 instead of 03.08.2025. Other contents
of the Form G will remain the same.

www,freepressjournalin

HINDUJA HOUSING FINANCE LIMITED

HINDUJA Corporate Office: No. 167-169 2nd Floor, Anna Salai, Saidapet Chennai
HOUSING FINANCE | . 600 032. Tamil Nadu Email: auction@hindujahousingfinance.com

Branch Office: Office No. 02, First Floor, C-wing, Raj Hills, Building No. 2,
Dattapada Road, Borivali East, Mumbai - 400066.
Sachin Satpute-9004894382, Chetan Mendadkar-9664772980, Amol Wakode-8169767613

e-Procurement Notice (Re-tender)

Jharkhand Education Project Council invites proposal for Selection of agency
for establishment of Smart Class which includes Supply, Installation and 3 year
maintenance of Hardware, Software & Connected accessories in the 288 Selected PM
Shree Schools. The detail Bid document can be seen in the portal www.gem.gov.in with
Bid Reference number -GEM/2026/B/7766925 only. Interested bidder can submit their
bid through the portal www.gem.gov.in latest by 20.07.2026 till 5:00 PM

PR 384774 Jharkhand Education Project Council(26-27).D

In the matter of Supreme Best Value Kolhapur
(Shiroli) Sangli Tollways Private Limited

Rajesh Jhunjhunwala, Resolution Professional

IBBI/IPA-003/IP-N00457-C01/2017-2018/11102
A51, Aashit Chs, Azad Road, H B Gawde

Marg, Stanburg Estate, Juhu Koliwada, Mumbai Py - . _
City, Maharashtra —400049. iim n QI'FTE
Date: 13.07.2026, Place: Mumbai S | aa\

Sd/-

Sd/-
(Shashi Ranjan)

State Project Director

Instruction of E-Voting:

AMALGAMATED ELECTRICITY COMPANY LIMITED

Regd. Office: G-1, Ground Floor, Nirmal Nest CHSL, Vayu Devta Mandir Complex,
Borivali (W), Mumbai 400103. Tel: +91 2267476080 E-mail:companysecretaryaecl@gmail.
CIN: L31100MH1936PLC002497

NOTICE FOR THE ATTENTION OF MEMBERS OF THE COMPANY

Members of the Company are hereby informed that a Postal Ballot Notice, seeking their approval to the
resolutions set out in the said Notice has been sent electronically, pursuant to the circulars issued by the
Ministry of Corporate Affairs, to the members whose e-mail address is registered with the
Company/Integrated Registry Management Services Private Limited, Company's Registrar and Transfer
Agent/ Depository Participant(s)/ Depositories, as on Friday, July 10, 2026(“Cut-off-Date”). The Company
has completed electronic despatch of the Postal Ballot on Thursday, July 13, 2026.

The Postal Ballot Notice is available on the Company's website at www.aecl.net.in and on the websites of
the Stock Exchange i.e. BSE Limited at www.bseindia.com . Members who do not receive the Postal Ballot
Notice may download it from the above-mentioned websites.

The documents referred to in the Postal Ballot Notice are available for inspection electronically and
members seeking to inspect such documents can send an email to companysecretaryaecl@gmail.com
mentioning his/herl/its folio number/DP ID and Client ID.

The Company is providing to its members the facility to exercise their right to vote on the resolutions
proposed in the said Postal Ballot Notice only by electronic means (“e-voting”). The communication of the
assent or dissent of the members would take place through remote e-voting process only. The Company
has engaged the services of Insta voting as the agency to provide e-voting facility. Members can cast their
votes during the period mentioned herein below.

Commencement of e-voting: (IST)

9:00 a.m. (IST) on Tuesday, July 14, 2026

End of e-voting:

5.00 p.m. on Wednesday, August 12, 2026

Place: Mumbai
Date: July 13, 2026

E-voting will not be allowed beyond the aforesaid date and time. and the evoting module shall be forthwith
disabled by agency upon expiry of the aforesaid period.
Manner of e-voting by members holding shares in dematerialized mode, physical mode and members who
have not registered their email address has been provided in the Postal Ballot Notice. The manner, in
which members, who have forgotten the User ID and Password, can obtain/generate the same, has also
been provided the said Notice.
Only a person, whose name is recorded in the register of members/ register of beneficial owners, as on the
Cut-Off Date, maintained by the Depositories shall be entitled to participate in the e-voting. Aperson who is
notamember as on the Cut-Off Date, should treat this Postal Ballot Notice for information purpose only.

Manner of registering/updating e-mail address:

a) Members holding shares in physical mode, who have not registered/ updated their e-mail address with
the Company, are requested to register/ update their e-mail address by submitting Form ISR-1 (available
on the website of the Company at www.aecl.net.in ) duly filled and signed along with requisite supporting
documents to MUFG Intime India Private Limited No. 30, C-101, 1st Floor, 247 Park, Lal Bahadur Shastri
Marg, Vikhroli (West), Mumbai—400 083.
b) Members holding shares in dematerialised mode, who have not registered/ updated their e-mail

address with their Depository Participants(s), are requested to register/update their e-mail address with
the Depository Participant(s) where they maintain their demat accounts.

The resolutions, if approved, shall be deemed to have been passed on the last date of e-voting i.e.
Wednesday, August 12, 2026 and the results shall be declared on or before Friday, August 14, 2026 and
will also be displayed on the Company's website : www.aecl.net.in The results will simultaneously be
communicated to the Stock Exchanges.
3.In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders and e-
voting user manual for Shareholders available at the download section of www.mpms.mufg.comor callon :

Tel: 022 -4918 6000 or send a request to at investor.helpdesk@in.mpms.mufg

For Amlagamated Electricity Company Limited

Sd/-

Aradhana Kurup

Additional Executive Director
Director(07957633)

APPENDIX IV - RULE 8 (1) POSSESSION NOTICE (for Inmovable Property)
WHEREAS The undersigned being the Authorized Officer of the Hinduja Housing Finance Ltd,
Under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) and in exercise of the powers conferred under section 13(2)
read with Rule 3 of the Security Interest Enforcement Rules, 2002 issued Demand Notice dated
26/03/2026 calling upon the LAN No. MH/BDL/BDPR/A000000067 Mr. Nitin Vekhande and
Mrs. Pushpa Vekhande, Borrower/Co-Borrower/Mortgagor to repay the amount mentioned in
the notice being Rs. 7,67,333/- (Rupees Seven Lakh Sixty Seven Thousand Three Hundred
and Thirty Three Only) together with further interest, charges, incidental expenses, cost etc.
till the date of payment and/ or realization in full within 60 days from the date of the said notice.
The Borrower/Co-Borrower /Mortgagor having failed to repay the amount, notice is hereby
given to the Borrower/ Co-Borrower/ Mortgagor and the public in general that the undersigned
has taken Symbolic Possession of the property described herein below in exercise of powers
conferred on him under section 13(4)of the Act read with Rule 6 & 8 of the Security Interest
Enforcement Rules, 2002 on this 07/07/2026. The Borrower/Co-Borrower/ Mortgagor in
particular and the public in general are hereby cautioned not to deal with the property and any
dealings with the property shall be subject to the charge of the HINDUJA HOUSING FINANCE
LTD. foran amountof Rs.7,67,333/- (Rupees Seven Lakh Sixty Seven Thousand Three Hundred
and Thirty Three Only) together with further interest, charges, incidental expenses, cost etc. till
the date of payment and/ or realization in full within 60 days from the date of the said notice. The
Borrower’s attention is invited to the provisions of Sub Section (8) of Section 13 of the
SARFAESI Act, 2002 in respect of time available, to redeem the secured assets.

www.navshakti.co.in
IDFC FIRST Bank Limited

(Erstwhile Capital First Limited and amalgamated With IDFC Bank Limited) Bank

CIN: L65110TN2014PLC097792 Registered Office: KRM Towers, 8 Floor, Harrington Road,
Chetpet, Chennai-600031. TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022.

PUBLIC NOTICE
GOLD RE-AUCTION CUM INVITATION NOTICE (ONLINE)

Notice is hereby given to the Below mentioned borrowers and the general public that the borrowers have
availed loan facilities from IDFC FIRST Bank Limited by pledging Gold ornaments and despite repeated
reminders and notices, the borrower has failed to repay the outstanding dues within the stipulated time under
the facility. The following LANs were put up for auction in physical mode previously which did not prove
successful. Accordingly, the Bank, in exercise of its rights, shall conduct a re-auction in online mode of the
pledged gold or ornaments on 18/08/2026 for the recovery of its dues. Borrowers are hereby informed that
this is the final opportunity to repay the entire outstanding dues along with the applicable relevant interest,
charges and expenses before the auction date, failing which the pledged gold ornaments shall be sold.

LOAN ACCOUNT NO. NAME OF BORROWER BRANCH NAME
168682024 DIVYANSHI AGARWAL ANAND NAGAR THANE
171153169 DIVYANSHI AGARWAL ANAND NAGAR THANE
168823699 SIRAJ MUBARAK KHAN SARANGARH RURAL

In the event of the auction any surplus amount is realized from this auction, the same shall be refunded to
the concerned borrower and if there is any deficit/shortfall post the auction, the balance amount shall be
recoverable from the borrower through appropriate legal proceedings. IDFC FIRST Bank has the authority to
remove the following account from the auction without prior intimation. Further IDFC FIRST Bank reserves
the right to change the Auction Date without any prior notice.

Auction shall be conducted online through its approved auction service providers through -
https:/lidfcegold.auctiontiger.net on 18/08/2026 from 12:00 pm to 02:00 pm. and http://gold.samil.in
from 03:00 pm to 05:00 pm.

Please note that, If the customer is deceased, all the conditions pertaining to auction will be applicable to
their nominee/legal heir.

Sd/-
DATE : 14-07-2026 Authorized officer for
PLACE: MAHARASHTRA IDFC FIRST Bank Limited

Schedule 0f The Property: All that Piece and Parcel of House No.585, Dalalpada (Thune),
Mukkam Post Thune, Taluka Shahapur, Distritct Thane, Maharashtra 421403. (Hereinafter
called as the subject property) and schedule property is bounded as Towards POSITION:
Residential Plot having Boundries is as under : NORTH : Main Road (Milkat Land) SOUTH
:0pen Land (Village Main Road) EAST : Anganwadi WEST :Dand Road.

Place: Maharashtra SD/-, Authorised Officer-
Date: 14/07/2026 HINDUJA HOUSING FINANCE LIMITED

BKC Branch : Pragati Tower, G-Block,
Bandra Kurla Complex, Bandra (East),
Mumbai - 400 051. Email : bo7538@pnb.co.in

\&] punjabnational bank

DEMAND NOTICE

Anotice is hereby given that the Borrowers Mr. Ravi Shankar Dubey & Mrs. Poornima R Dubey have defaulted in the
repayment of principal and interest of the loan facilities obtained by them from the Bank and the loans have been classified
as Non-Performing Assets (NPA). The notices were issued to the Borrowers Mr. Ravi Shankar Dubey & Mrs. PoornimaR
Dubey under Section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 (SARFAESI Act) on their last known addresses, but they have been returned unserved and as such they are
hereby informed by way of this public notice.

IName of the Borrowers Date of Date of | Amount outstanding (As on the date of
Notice NPA notice) (in Rs.)
Mr.Ravi Shankar Dubey (Borrower) 04.07.2026 | 03.07.2026 Rs.39,84,816.24 (Rupees thirty

nine lakh eighty four thousand eight
hundred sixteen Rs and twenty four
paise only) as on 04.07.2026

Mrs. PoornimaR Dubey (Co-borrower)

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
MITSOM ENTERPRISES PRIVATE LIMITED

OPERATING IN TRADING ACTIVITIES AT PUNE, MAHARASHTRA

[Under sub — regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

,?[’) RELEVANT PARTICULARS
1. | Name of the corporate debtor along Grevek Investments and Finance Private Limited

with PAN & CIN/ LLP No. CIN: U65990MH1993PTC070326

PAN: AAACG2968G

2. | Address of the registered office Regd. Office: 13 3rd Floor Khetan Bhavan 198,

J Tata Road, Churchgate, Mumbai, Maharashtra,

India, 400020
3. | URL of website NA
4. | Details of place where majority of Mumbai

fixed assets are located

5. | Installed capacity of main products/ Company is engaged in the business of

services investments, financing and financial consultancy
services.
6. | Quantity and value of main products/ | Nil - As per the available Balance sheet of
services sold in last financial year 2022-23.

7. | Number of employees/ workmen Nil

8. | Further details including last available | Details can be sought by sending email at
financial statements (with schedules) | cirp.grevekinvestment@gmail.com

of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

Details can be sought by sending email at
cirp.grevekinvestment@gmail.com

10. | Last date for receipt of expression of
interest

28-06-2026 (Original)
13-07-2026 (Extended)
20-07-2026 (Further extension)

11. | Date of issue of provisional list of
prospective resolution applicants

08-07-2026 (Original)
16-07-2026 (Extended)
23-07-2026 (Further extension)

12. | Last date for submission of objections
to provisional list

13-07-2026 (Original)

28-07-2026 (Further extension)

13. | Date of issue of final list of prospective
resolution applicants

23-07-2026 (Original)
23-07-2026 (Extended)
31-07-2026 (Further extension)

14.| Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

28-07-2026 (Original)
28-07-2026 (Extended)

(

(

(

(

(

{
21-07-2026 (Extended)

(

(

(

(

i
03-08-2026 (Further extension)

Details of Properties/ Address of Secured Assets to be Enforced |

Flat No. 502 5th Floor F Wing, “Cluster Rhine Casario Gold, survey no 91, 92 & 95 Village Ghesar, Dombivli (east)
Mumbai 421204

The borrowers are hereby called upon to make payment of outstanding amount within 60 days from the date of|
publication of this notice, failing which further steps will be taken after expiry of 60 days from the date of this notice
under sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement of
Security interest Act, 2002. The borrower/guarantor's attention is invited to provisions of Sub-section (8) of Section
13 of the Act, in respect of time available to redeem the secured assets

Date: 11.07.2026 Sd/-
Place: Mumbai For Punjab National Bank
AUTHORISED OFFICER

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.
(MULTI-STATE SCHEDULED BANK)

Central Office : "Marutagiri", Plot No. 13/9A, Sonawala Road, Goregaon (East), Mumbai-400063.

Tel. : 61890134 / 61890083.

DEMAND NOTICE
NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST

ACT, 2002 (SARFAESIACT, 2002)

1. Notice is hereby given to you under Section 13(2) of The Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002. This notice
is published in addition to the notice sent to your lastknown address by Registered A.D. Post/ Speed Post.

2. At your request, Bharat Co-operative Bank (Mumbai) Ltd., through the below mentioned Branches has sanctioned to you by way of financial assistance against the
mortgage/ hypothecation of the property/ies described herein below creating security interest thereon, as per terms & condition mentioned in respective Sanction letters.

3. You have failed and neglected to pay the loan amount installments as per agreed terms and therefore the above said financial assistance/credit facility have been
classified as NPA as detailed below. Demand Notice under section 13(2) of The Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter referred as ‘SARFAESI Act or ‘Said Act’) was sent to your last known addresses by Registered PostA.D. / Speed Post.

4. Through this publication the undersigned being the Authorized Officer under the ‘said Act’, hereby call upon you to discharge your entire liabilities as mentioned below in
respect of below mentioned loan accounts within 60 days from the date of publication of this notice and failing which Bank shall exercise all or any of the rights detailed under
sub section 4 of section 13 of the aforesaid act and under other applicable provisions of the ‘said Act .
5. You are also put on notice that in terms of Sub-Section (13) of Section 13, you shall not transfer by sale, lease or otherwise create any third party interest on  the said
respective secured assets detailed in Schedule ‘C’ of the notice without obtaining written consent of the said Bank.

6. The said Bank reservesits right to call upon you to repay the entire liabilities under the said respective Loan Accounts that may arise hereafter as well as other contingent

liabilities.

7. This notice is without prejudice to the said Bank's right to initiate such other actions and/or legal proceedings as it deems necessary under any other applicable provisions
of Law. You are liable to pay service charges/cost/expenses, if any for recovery actions under the said Act as applicable.
8. You are free to take inspection of the statement of account maintained by the said Bank and the loan documents executed by you relating to your Loan Account, with prior

appointment.

9. The said borrowers/ mortgagors in particular and the public in general are hereby cautioned not to deal with the said property/ies and any dealings with the said
property/ies shall be subject to the charge of Bharat Co-operative Bank (Mumbai) Ltd.
10. For more details the unserved notice may be collected from the undersigned.

UGRO&apital&imited

B-17, Fourth Floor, Art Guild House, Phoenix Market City,
Kurla (West), Mumbai- 400070

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002, (“THE RULES”)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of
the powers conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2)
of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days
from the date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service
of the demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per
the Rules. The contents of the demand notice(s) are extracted herein below:

GRO

15.| Last date for submission of resolution
plans

27-08-2026 (Original)
27-08-2026 (Extended)
02-09-2026 (Further extension)

16. | Process email id to submit Expression
of Interest

cirp.grevekinvestment@gmail.com

17. | Details of the corporate debtor’s No information available

registration status as MSME.

IPE - NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director — Mr. Atul Tandon

Appointed as Resolution Professional

In the Matter of Grevek Investments and Finance Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2026

Email for Correspondence - cirp.grevekinvestment@gmail.com

Date: July 13, 2026
Place: Mumbai

SI.No. Name of the Borrower(s) Demand Notice Date and Amount

Demand Notice date: 07/07/2026
Notice Amount: 1,47,32,172/- ( Rupees One Crore
3) INDRANEEL CHAKRAVARTY Forty Seven Lakh Thirty Two Thousand One Hun-
LAN - UGMUMMC0000076472 dred Seventy Two Only) As on 07/07/2026

1) CAB EEZ INFRA TECH PRIVATE LIMITED
1. 2) KULDIP GHOSH

Description Of Secured Asset(S):- Model No: EC3 - FEEL - 2025,Make: La Maison citron pune, Invoice No: B4S/24-25/0211
| 28/02/2025

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses etc. ill the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-

Sr.| Name of Borrower / Joint-Borrower / | NPADate/ | Branch/ Loan Account No./ Description of Secured Asset/s/Property/ies
No Surety/ Legal Heir(s) Demand Total Outstanding Amount
Notice Date
1 |1. M/s. Sonale Fabrics Private Limited NPA Date: |Thane (West)Branch i) Hypothecation charge over (i) Current Assets comprising inter alia,

Directors & Joint Borrowers:

31.03.2026

i)001613100000686

of Stocks of raw material, work in progress, finished goods,

signed and the borrower(s) may, if they so desire, collect the same from the undersigned.
Place: ANDHERI MUMBAI MAHARASHTRA
Date: 14/07/2026

Sd/- (Authorized Officer)
For UGRO Capital Limited, authorised.officer@ugrocapital.com

2. Mr. Ramkumar Bhuraramji Purohit Notice Date:|Rs.17,62,77,701/- outstanding as| receivables, book debts and other current assets, (ii) Machineries &
3. Mr. Chhaganlal Chunilalji Purohit 01.07.2026 |on 30.06.2026 with further interest| Other movable assets.
4. Mr. Vinayak Kantilal &charges w.e.f01.07.2026 ii) Al that piece and parcels of N.A. land admeasulrin.g ab0u12164}5 sq.
Rajpurohit " nan ft. equivalent to 2011.62 sq. meters along with Building A & Building B,
1i) 001633510066036 , each consisting of Ground plus two upper floors totally admeasuring
Rs.29,48,224/- outstanding as on| 430776 sq. meters i.e. 46369 sq. ft. built up area having House No.
24.06.2026 with further interest &| 722 at Raj Rajeshwari Compound, bearing Sub-PlotNo. 2, Survey No.
charges w.e.f25.06.2026 196, Hissa Nos. 7-P, at Village Sonale, Off Sonale Bapgaon Road,
iii) 001633510066382 Village-Sonale, Taluka Bhiwandi, Talathi Saja Temghar, Sub-Division
Rs.5,68,10,128/- outstanding as|and Registration Office Division, Zilla Parishad Thane, District Thane
on 24.06.2026 with further interest| — 421 302 owned by M/s. Sonale Fabrics Private Limited (formerly
known as M/s. Bhabalene Textiles Private Limited) through its director
icgg;gézzv;é%g%ggfézoze Mr. Kantilal Chaturbhujj Purohit.
Rs.1,27,43,037/- outstanding as
on 24.06.2026 with further interest
&chargesw.e.f25.06.2026
v) 001633590000050
Rs.1,55,36,761/- outstanding as
on 24.06.2026 with further interest
&chargesw.e.f25.06.2026
vi) 001635020000001
Rs. 9,71,44,720/- outstanding as
on 30.06.2026
vii) 001635210000004
Rs.14,41,483/- outstanding as on
30.06.2026
2 [1. Mr. Kantilal Chaturbhuj Purohit (HUF) NPA Date: |Thane (West)Branch (i) Entire Current Assets comprising inter alia, Stocks of raw material,
through its Karta Mr. Vinayak Kantilal 31.03.2026 |001613100000598 work in progress, finished goods, receivables, book debts and other
Rajpurohit Prop. of M/s. Sagar Silk Mills, | Notice Date:|Rs.3,67,43,359/- outstanding as| current assets & (i) Plantand machineries.
Principal Borrower 01.07.2026 |on 30.06.2026 with further interest| (i) AC Sheet Powerloom Gala No. 6 on the Ground floor admeasuring

2. Mr. Vinayak Kantilal Rajpurohit, Son &
Legal heir of Joint Borrower Late. Mrs.
Leeladevi Kantilal Purohit & Joint/Co-
Borrower

3. Mr. Kunal Kantilalji Rajpurohit, Son &
Legal heir of Joint Borrower Late. Mrs.
Leeladevi Kantilal Purohit & Surety

4. Mrs. Manju Rajendra Purohit, Daughter
& Legal heir of Joint Borrower Late. Mrs.
Leeladevi Kantilal Purohit

5. Mrs. Manisha Chhaganlalji Purohit,
Daughter & Legal Heir of Joint Borrower
Late. Mrs. Leeladevi Kantilal Purohit

6. Mrs. Mamta Mukesh Purohit, Daughter
& Legal Heir of Joint Borrower Late. Mrs.
Leeladevi Kantilal Purohit

&chargesw.e.f01.07.2026

about 1750 sq. ft. built up area and Mezzanine floor admeasuring
1725 sq. ft. built up area in the building known as “Mahavir
Compound”, constructed on N.Aland bearing survey No.9/2-A & 12/4,
Plot No. 3 & 1, bearing Municipal House No. 379 at village Temghar,
Taluka Bhiwandi, District Thane — 421 302 owned by Mr. Vinayak
Kantilal Rajpurohit.

(iii) AC Sheet Powerloom Gala No. 7 on the Ground floor admeasuring
about 1750 sq. ft. built up area and Mezzanine floor admeasuring
1725 sq. ft. built up area in the building known as “Mahavir
Compound”, constructed on N.A. land bearing survey No.9/2-A &
12/4, Plot No. 3 & 1, bearing Municipal House No. 379 at village
Temghar, Taluka Bhiwandi, District Thane — 421 302 owned by Mrs.
LeeladeviKantilal Purohit.

Date : 14.07.2026
Place : Bhiwandi

Sd/-
Authorised Officer
Bharat Co-operative Bank (Mumbai) Ltd.

COSMOS BANK Recovery Department, Region-Il

COSMOS CO-OP. BANK LTD.
(Multistate Scheduled Bank)

Correspondence Address : Horizon Building, 1st Floor, Ranade Road &
Gokhale Road Junction, Gokhale Road (North), Dadar (West),
Mumbai - 400 028. Phone No. 022- 69476008/57/58/12
E-AUCTION SALE NOTICE UNDER SARFAESI ACT, 2002

E-auction Sale Notice for Sale of Immovable Secured Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) & 9(1) of the
Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower, Mortgagor & Guarantors that the
below described immovable property mortgaged to the Secured Creditor, the possession of which has been taken
by the Authorized Officer of Cosmos Co-operative Bank Ltd., will be sold on the basis of “As is where is”, “As is
what is”, “Whatever there is” and “Without Recourse” for recovery of Bank dues as per the brief particulars
given hereunder:
Name of Borrower, Mortgagor

& Guarantors

Borrower/Mortgagor:

Mr. Nanasaheb Babanrao Humane
Guarantors:

1. Mr. Sanjeev Waman Deshpande
2.Mr. Sandeep Eknath Hinge

Details of Secured Assets for Sale/Auction

All that piece and parcel of Flat No. 201, admeasuring 375 sq. ft.(34.83
Sq. Mtrs.) built-up area, situated on second floor in 'A" Wing of Om
Vighnesh Co-op. Hsg. Soc. Ltd., constructed on piece and parcel of land
bearing Survey No.342, Hissa No.2, situate, lying and being at Village
Kalwa, in the Registration District and Sub-District of Thane, within the
limits of Thane Muncipal Corporation, Near Muktidham, Damodar
Vitawakar Marg, Vitawa, Kalwa, Thane - 400 605.

Demand Notice Date 06/11/2024 of ¥ 9,11,124.23 plus further interest &

charges thereon

29/01/2026 Physical

%19,20,000/- (Rupees Nineteen Lakhs Twenty Thousand Only)

31,92,000/- (Rupees One Lakh Ninety Two Thousand Only)

%10,000/- (Rupees Ten Thousand Only)
Date & Time of E-Auction 31/07/2026 from 1.00 pm to 2.00 pm

Demand Notice Date & Amount

Possession Date & Type
Reserve Sale Price

Earnest Money Deposit (E.M.D.)
Bid Incremental Value

PUBLIC NOTICE

NOTICE is hereby given to the General Public that we, M/s. Shell
Inn International Pvt. Ltd., Intending to offer ourproperty
described herein below as a mortgage to HDFC Bank Ltd., by way
of security to secure the banking facility granted to us, by the said
HDFC Bank Ltd.

DESCRIPTION OF THE PROPERTY :-

Land admeasuring 5150 sq.mtrs. equivalent to 55434.60 sq.ft.
alongwith the structure standing thereon comprising lower
basement + upper basement + ground floor + podium floor +
mezannine floor + Service Floor + 2nd to 8 (part floor, STAR
CATEGORY HOTEL BUILDING, constructed on land bearing
CTS No. 721/A, 721/B, 721/1 and bearing Survey No. 14 Hissa
No. 1 to 4, Survey No. 15 Hissa No. 1 to 3, Survey No. 20 Hissa
No. 1, Survey No. 52 Hissa No. 1, Survey No. 52 Hissa No. 2/A/B
and Hissa NO. 3 and 4 Part, situated at Andheri Kurla Road,
Greater Mumbai State of Maharashtra in the Revenue Village
Mohili, Taluka Andheri Kurla in the Registration District and Sub
District of Mumbai City and Mumbai Suburban.

It is further notified that the following Original Documents
pertaining to above referred property is misplaced/not available/
not traceable, which are as under :

Sr.
No.

1 |Original Full and Final Payment receipt for balance amount
issued by M/s. Sant Sagar Builders and Developers Pvt. Ltd. in
favor of Shell Inn International Ltd.

2 |Original Deed of Rectification dated 04.08.2009 between
SantSagar Builders and Developers Pvt. Ltd. and SLM Industries
Ltd and Shell Inn International Ltd alongwith original Registration
Receipt No. 7614 dated 11.08.2009 issued by SRO (BDR 3-
7351-2009

3 |Original Agreement in favor of M/s. SLM Industries Ltd. formerly
known as T Maniklal Manufacturing Company Ltd.

4 |Consent Term dated 28.04.1995 in respect of Civil Suit before
the Hon’ble High Court of Judicature at Mumbai being Suit No.
4080 of 1990 for recovery of their respective dues.

5 |BIFR Order dated 06.06.1994 in respect of appointing Bank of
Baroda as an operating agency.

6 |Order dated 28.02.1995 in accordance with section 18/4 , read
with section 19/3 of S.I.C.A. 1985 by the BIFR

7 |Original Agreement For Sale dated 16.06.1995 between S.I.C.K.
Company i.e. M/s. SLM Industries Ltd formerly known as T
Maniklal Manufacturing Company Ltd, therein called Vendor and
M/s. SantSagar Builders and Developers Pvt. Ltd., therein called
Purchaser

8 |Original Supplemental Agreement dated 15.09.1995 between
S.I.C.K. Company i.e. M/s. SLM Industries Ltd formerly known as
T Maniklal Manufacturing Company Ltd., therein called Vendor
and M/s. Sant Sagar Builders and Developers Pvt. Ltd., therein
called Purchaser

9 |Original Agreement dated 22.09.1999 between M/s. Sant Sagar
Builders and Developers Pvt. Ltd., and M/s. Shell Inn
International Ltd.

10 |Original Order dated 27.02.2001 passed by Income Tax Authority
in respect of granting its NOC to sell and transfer the subject
property in favor of M/s. Shell Inn International Ltd.

11 |Original Award dated 17.01.2003 issued by Sole Arbitrator Mr. V.
S. Malshetty (BDR 3-5657-2003)

12 |Original Supplemental Agreement dated 08.09.2006 between
M/s. Sant Sagar Builders and Developers Pvt Ltd., and M/s. Shell
Inn International Ltd alongwith Original Registration Receipt
dated 13.09.2006 issued by SRO, (BDR 13-7745-2006)

Name of Documents

Date & Time of Inspection 24/07/2026 from 11.00am to 1.00 pm
STATUTORY NOTICE: As per Rule 8(6) & 9(1) of Security Interest (Enforcement) Rules, 2002.

This notice also be considered as a 15 days' notice to the Borrower, Mortgagor & Guarantors of the said loan to
pay the dues in full before the date of sale, failing which the secured assets will be sold on above auction date.

Note: 1. EMD/BID forms are available with Authorised Officer, 2. Please contact for EMD payment & other
details to Authorised Officer Mob.9960974848/9322480888/9819192192, 3. Last Date & Time of EMD and
KYC Documents submission 30/07/2026 upto 4.30 p.m.
For detailed terms & conditions of the auction sale is available with the Bank Website i.e. https:/www.cosmos.bank.in/
auction-notice.aspx AND Auctioneer Website i.e. https:/cosmosbank.auctiontiger.net
Sd/-
Chief Manager & Authorised Officer
Under SARFAESI Act, 2002
Cosmos Co-operative Bank Ltd.

Date: 14/07/2026
Place : Mumbai

If any person/persons or institutions claim to have any charge,
encumbrance, right, interest or entitlement of whatsoever nature
over the said property or any part thereof, they should make
known the same in writing along with supporting document and
evidence thereof to M/s Bejai and Co., Advocates and Notary
having their Office at 102, 1st floor, Bldg No. 28, Harsh Vihar,
Sector 1, Shanti Nagar, Mira Road (E), Thane-401107; within 14
days from the date of publication of this notice, failing which the
mortgage with HDFC Bank Ltd., shall be complete without
reference to any such claim, right, interest, charge, encumbrance
or any other right or entitlement of whatsoever nature of anyone.

Place :- Mumbai

Date :- 14.07.2026  M/s. Shell Inn International Private Limited
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